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3<e / ORDER

Per: NARINDER KUMAR, JUDICIAL MEMBER .

Appellant-assessee challenged, by filing an appeal before Learned
CIT(A), National Faceless Appeal Centre, Delhi, assessment order dated
29.03.2023, relating to the assessment year 2015-16,.

Learned CIT(A) dismissed the appeal and upheld the assessment

order, while observing that the assessee had failed to furnish material in
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support of his claim put forth before the Assessing Officer or in the
appellate proceedings.
That is how, the assessee is before this Appellate Tribunal.
2.  Arguments heard. File perused.
3. In the course of arguments the only submission put forth by Ld. AR
for the appellant is that the assessee-appellant remained non compliant
before Learned CIT(A) and that the matter may be restored to the files of
Learned CIT(A) for decision afresh while affording an opportunity of being
heard to the appellant.
4. A perusal of assessment order dated 29.03.2023 would reveal that
case of the assessee was reopened and notice u/s 148 of the Act was
issued to the assessee. Said notice was followed notices u/s 142(1) of the
Act, but, the assessee neither furnished any return nor any explanation.
Accordingly, the Assessing Officer proceeded further by issuing show
cause notice u/s 144 of the Act. In response to the said notice, the
assessee submitted reply on 20.03.2023 along with certain documents.
After considering the material available, the Assessing Officer
recomputed the income of the assessee at Rs. 53,73,000/- by making
addition of Rs. 50,70,500/-, due to the reason that the assessee was found

to have sold agriculture land amounting to Rs. 7,81,000/-, but in the Return
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of Income filed, in response to the notice u/s 148 of the Act shown income
of Rs. 3,02,500/-.

As regards cash deposit, the Assessing Officer observed that on
going through the bank statement submitted by the appellant, it transpired
that he had deposited Rs. 58,81,500/- in cash in his bank account during
the year under consideration, and further that out of the said amount, a
sum of Rs. 50,70,500/- towards cash deposit remained unexplained.

5.  When the matter came up before Learned CIT(A), four notices dated
20.02.2025, 28.02.2025, 07.03.2025 and 17.03.2025 were issued by the
office of Learned CIT(A) to the appellant, but, he failed to comply with the
said notices or to avail of opportunity of being heard. Ultimately, Learned
CIT(A), upheld the assessment order and dismissed the appeal.

6. As regards non appearance before Learned CIT(A), Form 35 reveals
that the appellant had furnished email address and opted for service of
notices/communications at the said email ID. It is not a case of the
appellant that four notices were not served upon him at the said email
address. In the given situation, when the appellant remained non compliant
with four notices, having regard to the issue involved in the appeal, which
arose out of the assessment order, we deem it a fit case to restore the

appeal to the files of Learned CIT(A).
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Result

7. As a result, in view of the above discussion and findings, the
impugned order passed by Learned CIT(A) is set aside, and while
disposing of the appeal for statistical purposes, the matter is remanded to
Learned CIT(A) for decision afresh, after providing reasonable opportunity

of being heard to the assessee.

8. Since the applicant failed to fully comply with directions issued by
Learned CIT(A), despite opportunities, applicant is burdened with costs of
Rs. 4000/-, to be deposited in “Prime Minister’s National Relief Fund”.

The applicant to deposit costs and produce the receipts before
Learned CIT(A) before commencement of the proceedings on remand.

Order pronounced in the open court on 30/07/2025.
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